
In the CéntralP1dministrative Tribunal, 

Patna  P ! 

Reqistration No. OP1 499 /96 wIth MA 237/96 
• 

.1.1 16.10.96. 	Shri Chakrapani, the iearned.coijnsel for the 

applicant. 

:.,.ardlehed counsel appearinQ on behalf of,  the 

applicant uho challenQed the impugned order of transf'er 

4ated 9.10.96' 'as'atP1nne*j re P1/16 passed by tOfficer 

on behalf of Postmaster eneral, Northern Reoion, 

Nuzaffarpur by which the applicant has bean transfered 

from the post of S.A. R.M.S. 'U' Division Muzaffarpur5 °  
on deputation as P.A. (C.0.)of PMG 

to his oripinal post R.R.S. • 't.J' Division, Muzaffarpur 

with immedi3te effect. The matter has come up before 

me on hearing at 3.00 P.M. on 'the motion made by the 

le.arned.counsel for the applicant. No copy of notice 

'wit'h respect to the p'rayer of stay has been served to 

the learned zvm Sr. Standinq Counsel' for the respondents. 

.'Büt the learned' counsel for the applicant submits that 

the copy of application was tendered tot he learned 

Sr. Standing Counsel of the respondents but he did not 

receive the same. Coiisiderinp the tirqency,, I allow the 

prayer for motion'L-the'learned counsélfor the 

applicant at 3.00 P41. 

2. 	Heard learned counsel for the applicant on the 

prayer of st3.y.It is submitted by the learned counsel 

for the. applic.arrt that the applicant's c3se is pervdinn 

for consideration for reoular 'appointmentinthe cadre 
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of 	tal As 	ti'nt in the office of-the PostMaser 

General, Nortl- ern Reqion, Iluzaffarpur. I hve qone 

.throucih Annexre 14/160 Prima facje I am stisfied that 

the applicant beinq on deputaon hs no •riqht to hold 

the post of Pstai Assistant, Søi am not inclined to 

grant stay in this case as praed for. However, the 

applicant had nade •rèpresèntjon to the Chief Postmaster 
V 

Cenera1de Annexure A/18 dated 11.10.96. In view thereof 

ShriA.K .ChakravratytChjefpotmaster Genera, 

Bihar Circle., Patra..i.dire.ted th consider hs 
IV I .  representation and to pass reasoned order with open mind 

on the representation ag at Annexure A/.18 in order, to 

avoid any undue hrdshipto the applicant. So with this 

observation, the prayer for stay is rejected. The order. 

• 	alonqwjth representation dated 11.10.96 as at Annexure A/lB 

maybe sent to the ChiB? Postthaster General for consideration 

in vieu of the observation made above. This application 

Is accordingly disposed of. 
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• (D. Purkayastha) 

Member (3) 
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